REGISTERED

CENTRAL. BOMINISTRATIVE TRIBUNAL
BANGALORE BENCH

=

IA in
APPLICATION Nos__ 170 & 171/86(T) COMMERCIAL COMPLEX,(BDA )
: ) INDIRANAGAR,
(UP-NU. 3¢43%&44/7g ) BANGALORE - 550 038.
7 DATED ¢ Eyuﬂgq
APPLICANT Vg . RESPONDENTS
Shri E. Muniswamy & another The Secy, M/o Labour and 2 Ors
TO
1. Shri E. Muniswemy 4, The Secretary
8o0/1, Yerrappa Block Ministry of Labour
Sri Rampuram Post Shram Shakti Bhavan
Bangalore - 560021 New Delhi-110 001
2, = 5hri H.S., Sadashiv 5. The Central Provident fund Commissioner
80, III Main 9th Floor, Mayur Bhavan
Kengeri Settalite Town ' ) Connaught Circus
' Bangalore - 560 D60 New Delhi-110 001
3. Shri S.B. Swethadri 6. The Regional Provident Func Commissicner
Kdweoeke No. 8, Rajaram Mohan Roy Road

Papaiah Building Bangslore — 560 023

Subedar Chatram Road

Bangalore — 560 009 Te Shri m,5, Padmarajaiah

Senior Central Govt. Stng Counsel
High Court Buildings
' Bangalore - 560 001

SUBJECT: SENDING COPIES OF ORDER PASSED BY THE
BENCH IN APPLICATION NO. 170 & 171/86(T)

Please find enclosed herewith the copy of the Order
passed by this Trlbunal in the above said Application on f
17=-2-87 ‘ !
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I

INTHE CENTRAL ADMINISTRATIVE
TRIBUNAL ADDITIONAL BENCH,

4 ORDER SHEET
9 A i~ Application Nos_ 177 & 11V of 198 ¢ (!')

Applicant Respondent
o Man ASwtovny € ol Tie Secy, Mo habeuy §r ov @

Advocate for Applicant Advocate for Respondent

{
C ’ \:‘3 % S:LQ e ads \ \\{ .S, ‘\jJ clmn Cl\r'C\! cutly 'l,
Date Office Notes | Orders of Tribunal
| RKR_3/LHAR A
| 177.2.87
! I.A. No, I/87 in A.Nos 170 & 171
of 1986

An applicition has been filed

on behalf of the respondents seeking
extension of time for complying with
the order passed 5y this Tribunzl on
28.11.86,

Time extended upto 1.5.1987.
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Member (J) Member (A)
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DEPUTY REGISTRAR
CENTRAL ASMINISTRATIVE TRIBUNAL 5 }1 )
ADDITIONAL BENCH [
BANGALORE




e CENTRAL ADMINISTRA
- BANGALORE B
IA 11 Ix  APPLICATION No, 170 & 171/86(T)

REGISTERED

TIVE TRIBUNAL

BENCH

COMMERCIAL CoMPLEX , (BDA)

: INDIRANAGAR
(Wp,NO, 3443 & 3446/79 ) BANGALORE=-560 038,
DATED: 6-6-§77
APPLICA '
= S Vo RESPONDENT S
Shri E. Munuswamy & ancther The Secy, M/c Lahcur and 2.Urs
TO
| ' 4, The Secretary
1. Shri E. Munuswamy MESLEESS of Liboii
80/1, Yerrappa Block Shram Shakti Bhaven
Sri Rampuram Post New Delhi-110 004
Bangalcrs ~ 560021
: ‘ 5. The Central Provident Fund Commiscsicner
2. Shri H.S. Sadashiv Sth Floor, Mayur Bhavan
80y T1X hain Connaught Circus
Kengeri Sattalite Town New Delhi=110 001
Bangalore ~ 560 060 -
6, The Regional Provicent Fund
3, Shri S,B. Swethadri Comndap i
ot Ne. B, Rajaram Mohan Roy Road
Papaish Bullding Bangelore - 560 0025
Subedar Chatram Road i
BingElDI‘! - 560 009 7. Shri '“.._). Pddmarﬂjaiah
Senier Central Govt. Stng Counsol
High Court Buildings
Bangalere - 560 001
%w”‘EB///
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Applicant

Shri £ Hunmu Swamy £5 N0 ey

Advocate for Applicant

Shei S.8 . Swelnedw

\

S S S ——

IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL ADDITIONAL BENCH,
BANGALORE

ORDER SHEET
Application Nog _19¢c 0 171 of 198 £

Egngndeut

Tue Seey, H}o lanbouy & Q ord

Advocate for Respondent
Shn H. €. qu'w\,c:l,va_jqﬁil'ﬂ

Date

"Office Notes - Orders of Tribunal

) A &

8.6,1987

. ’ | ksPvC/LHARM
A No,170 and 171(86

Orders on IA No,2,

In this application the Respondents

Have sought for extension of time by another
two months,toc comply with the fipal order
made by this Tribunal on 28,11,1986, The
Respondente have pleaded various sdministra-
tive difficulties for non-compliance with |
the order within the original time granted
by this Tribunal and subsequently extended.

IA No,2 is seriously opposed by the

applicant,
‘ N7
, We are of the visw that égi the peculiar

circumstances plsaded by the Rcspondlntsfii.

i to grant another 45 days time
@s a final chance to comply with the order
made by this Tribunal, We, therefore, allou
thls application in part and al nw 45 days
rrom this day for compliancu sf the order

of the Tribunal We need hardly say that

| our order is not subject to*npprou;l by any

| other authority,

IA No.2 is disposed of in the above terme
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 22 nd OAY OF JuLY, 1987

present : Hon'ble Sri Ch.Ramakrishna Rae Membar (J)

Hon'ble Sri P.Srinivasan

OROERS 01 1.A.No. 3(A.Nes.170 & 171/85)

£ JMunuswamy ,

i "'QBU/'I, Y’.:‘l‘lé—jppr. Bl[;ck?
ampuram P.htg

Bangalere = 21. s

Applicant

4 ~ O o - w3 0 -4 = - I—.- 3
(.5ri 5 .B.5wathadri e ® Advecate )

/1S,

Secretary,

Ministry ef Labseur,
Shram Shakthi EBhavan,
Mew Delhi - 1.

Central Prevident Fund
mmissiener, 9th Fleer,

Bhavan, Connasught Circus,
Delhi = 1.

0.8, Rajaram

Bangalare - 25, soe Respondents

S Advacate )

/

This applicatieon has ceme up befere the ceurt teday.

Hen'ble Sri Ch.Ramakrvishna Ras, Member(J) made the fellewing

By this I.A, dated 21.7.87 filed by the respondents in
A.Nes.170 & 171 af B6 ths said respoendents viz., Unien of India & ers
have seought & further extensien of time by twe menths te implement the
erder of this Tribunal dated 28.11.86 renderszd in the s-id applications

Extensisn ef time already granted te do so expirss teday i.s. 22.7.87

8

nd hence this I.A.

2 Cna 1 e . 1adabk 4
5 2Tl MeS.Padmarajaiah inferms us that his

ef special leave petitisn te the




cainst this Tribunal's erder of 28.11.86 and that the matter is in
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able te implement the said erder se far, He prays that two ths time

time of twe menths frem 22.7.87 as
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IA VI IN

APPLICANT

Shri E. Munuswamy & another

To

1. Shri E, Munuswamy

REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE | BENCH

APPLICATION N(B.

170 & 171

Commercial Complex(BDA),
Indiranagar,
Bangalore= 560 038.

eccss 8 MAR 1988
/86 (T )

l}.'. p.NU.

3443 & 3446/79

Vs

€/o Shri S.B, Swethadri

Advocate

Papaiah Building

Subedar Chathram Road
Bangalore ~ 560 009

S.

RES PONDENTS

The Secy, M/o Labour & 2 Ors

The Central Provident Fund
Commissicner

9th Floor, Mayur Bhavan
Connaught Circus

‘New Delhi - 110 001

The Regional Provident Fund

2,

3.

Shri H.,S. Sadashiv

80, III Main

Kengeri Satellits Town
Bangalore - 560 D60

Shri S$,.B, Swethadri
Advocate

Papaiah Building
Subsedar Chathram Road
Bangalore = 560 009

The Secretary

Ministry of Labour
Shram Shekti Bhavan
New Delhi = 110 DO1

*

7.

Commissioner
No. 8, Rajaram Mohan Roy Road

' Bangalore - 560 025

Shri Mm.S. Padmarajaiah
Central Govt. Stng Counsel
High Court Building
Bangalore -~ 560 001

Subjects SENDING COPIES_OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the cooy of ORDERAGHM%

BBEBENOO0B6 passed by this Tribunal in the abdve said application

3-3-88

on
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4 g ) 4
i NL o,
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Encl: as_above.
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In the Central Administrative
Tribunal Bangalore Bench,
Bangalore

ORDER SHEET

oot

CENTRAL ADMINISTR A TIVE
BANGALORE

85 e

I fi SUNA L

Application No17.{.]..&.1?1. .. of 198 6(1’)
Applicant Respondent
E. Munuswamy & another V/s The Secy, M/c Labour & 2 Ors
Advocate for Applicant Advocate for Respondent
S.B. Swethadri MsS. Padmarajaiah
Date Office Notes Orders of Tribunal
\ M(3)/LHARM(A)

3.3.1988
None present for the applicant,

Shri M.S. Padmarajaiah appsears
for the respondents. Under I.A.No.VI,
he seeks further extension of time by
three months from 28,2,1988 as a last
measure for complying with the order of
fhis Tribunal, as the SLP is still pending
before the Supreme Court and orders are
awaited therson. Request granted,

I.A.No VI is accordingly allowed.

Sd ‘_ WSCLJ' & T-f.
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